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CENTRAL AOMINISTRATIVE TRIAUNAL P RINCIP AL BENCH
NEYW DELHT,

0.0.N0.772 /19397 7

4
fMew Delhis thiz the ‘2(1 day of May, 1927,

HOMN '9L € MReSeRe ADIGE, MAMBER(A)

Narinder pal singh,
Junior Mgineer(Civil),

Suparin tending Surveyor of b iks,
New Dﬁ‘ihig ZUHB'I’ C,DHD,

Niman Bhawan, _
New C2lhi : cesseo finplicant

{ mpplicant in person)

Yars1s
RERCATE

Uninn of India thmugh

1. The Supsrintending En
tnordination Ciccl
Pyl Y=-Shepe Bui
Ip Estats,

New Plhie

=53

s

., @
=0

3

2, Superintending Surwsyor of pek,
New Delhi Zone=I, P,
Miwman Bhawan, Naw Dslhi : 00e REspandents

{By Adwoats: Mrs. Pratibha Gupta)

JUDEMENT

HOW *3LE 11 Re Se ReADRIGE MEMBER{ AT

foplicant impugns order dated 3.3,97 (Annexure-=3l)

posting him to Mon=Field Unit {planning) in pelhi

and soeks posting in Field Unit in pelhis

2e Impugned o rder datad 3.3.97 no lonosr surul vas

as it has been superceded by respondenis? subsasuont
order dated 11.4.97 {annexure=-Y posting applicant
o anon=field Unit but cutside Neihi,  Mount pbu

(Serial 65).

3. Responden ts centand thal applicant has

continded in Deihi for more than 19 vears snd was

A



therefore due For a transfer out of Oslhi.
not denicd that zpplicant had an all India transfer

lisbility.s

e ppplicant has filed fp No, 1324/97 praying
for the produstion of record of 2 large‘ﬁmbar
of JEs who he y::lnéims have a longsr stay than

him in 0elhi but have not been relisved fmm:

thelp position till dates

50 - Respondents have stated in para 5 of their
reply that =pplicant has not exhausted theo
availsble ramedicse

Es fpplicant should exhaust the avasilable

rat ady a; rep resanting o ths concsmed
authoritias in the first instahece,; who oﬁ raceintd
cf the rapresentation should dispose of the same by
a gpeaking and reastned order in accordance with

rules and instwictions on the sbisct.

7 The 04 is digposed of accordingly. Mo

costse

Afebg

( S.R.ADIGE }
mawasﬂ(af.
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